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IN THE  CENTRAL ADMINISTRATIVE TRIBUNAL
pRINCIPAL BENCH

NEw OELHI, —l;

0. A No. 1944/92

New Delhi this the 3pth day of July, 1997,

Hon'ble Shri 5,R. Adige, Member ()

Hon'ble Smt,Lakshmi Sy aminathan,Member (3

1, Shri Vipender Kumar ghuja
Son of Shri Amar Nath ahuija, R/D
H.No.1277,Sector-1V,Urban Catates, Gurgaon,
Haryana.

Office Address.

Shri Virender Kumar Ahuja

Head Draftsman(Constructian)

Dte.of Naval Desions,

Naval Headgquarters, A/33, Kail.sh Colony,

New Nelhi,

2, Shri Manmohan Datta
s 0N of Shri N.L. Dat{.a,
reaident of H.No.28/7,5haktﬁ1agar,0elhi—7

Pffice Address

Shri Manmohan Datta son of Sh.M,L, Datta,
Headdraftaman(ﬂonstruction), pte, of Naval
architecture, Naval Headquarters, D wing,Sena
Bhawan, New Delhi-110011.

es e Applicants
(None for the applicants )

s,

1. Union of India, through its Secrelaly,
ministry of Defence, New Delhi=11

2, The Chief of the Naval Staff,through Dtes
of Civilian Personnel, Naval He gdquarters,
New Ot 1hi=110011

4, shri 5.K.3arkar, " Draftsman of Naval Design,A-33,

Kailash Colony,N/Delhi=d?

(8y Advocate Shri SeMeATif ) ... Respondents

0 RDE R (ORAL)

(Hon'ole  Shri Soh. sdige, Merber (A)

Applicants pray that tuo v=rancies meant for ST
and

candidztes be declares unrescrved / offered to the general

canditates as none of the ST candidois 18 available in the

pligibility zone or the extended zone, and the respondents cannot

/}f\
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carry forward the vacancies cven afier the three recruitment years,
Dircction is also sought to th: Respondent No,2 to hold DPCs at the regular
and fixed intervals as per the provisions of law, Direction is also sought
in favour of the applicants directing the respondent No,2 to withdraw the
two vacsncies of Chief Draft*man given on loan to the Electrical discipline
and one vacancy on deputation and a dirsction to respondent No,2 to declare
the applicants promoted to Chief Draftman and Senior in the promoted posts
from respondents 3=& with retrospective effect, None appeared for the
applicants when the case was called out, Shri S.MdArif app ars for the
respondents and has bsen huard,

2. We note that this case was at S1.No,7 in today's cause list and
hasz been on Board since 25,7,97, As this is an o0ld case, we,therefore,
dispose it of aftur perusirg the material on mpecords and hearing the

respondents coursel Shri Arif,

3. Shri Arif,learned counsel for the respondents has invited our
sttention toithe responianis ws5ly from which it appears that the

Rod »
respondents weee 5 goserved posts including carried forward four for
SC and 2 for Sgheduled Tribes, Accordingly the select list was prepared
empanslling 4 for SC candidates and 2 for General candidates, Two
vacanciss peserved for Sch,Trib=s were left uwfilled., As the Gowernment
‘efused to grant approval for dereservation for the vacancies reserved
for SC/ST, it hael been decided to keep the vacancies unfilled to tha
required extunt £ill the SC/5T eandidaios become available, Keeping this
policy decision in visw, the sslect list was issued for 6 persons, 2 Genl,
candidates and 4 for 5C candiates, Two vecancies rescrved for 5T as per
records then udere intimated to the DPC., On re-examination, it was fourd
that the reservation position worked out to 3 3€C and 2 Sch,iribes, It

implies that ons mor- fenlezand idate could have bzen promoted, Accordingly,
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the proc-edings of the OPC wers reviawed by hnolding a review OPC,

and we understand that the name of applicant Nog.1, Shri VeK.ahuja

has beern included in the select list,

4, In so far as the applicants praysr for directing 2 vacenc ies
e Yo

mzant for ST candidates be declared ungerv-d is concerned, the res=

pondente apprars to have tzken the right decision not 1o deserve the

vacancies, and under the circumstances any directions as scught for

by the applicants would not be warranted, having regard tec the

Consti£utional provisicns to safe cuard the legitimate rights of

the 3C/5T eandidatzs,

Se Further more, nu perscns junicr to the applicsnts in the

G:neral ca;ecorkhave been promoted and the applicants canot,

‘hergfore, claim ilhat they have been discriminasied,

6. Urder the circumstances, thore are no rezasons to justify any

judicial interference in this JA and it is dccordingly dismissed,

o

Ko costs
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